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Subject: - Selection for the posts ofpresiding O in National [ndustrial Tribunal

l. Tribunal:- The Narional tndustrial Tribu ls are authorities established under Sectir/- the Industrial Dispute Act,l94j to (i) adjud the industrial disputes which, in the opinion of the

on 78 of
Central Covemment, involve q uestions of nati importance or are of such a nature that industria,lestablishments siruated in more than
disputes and (ii) appeals under the
Act,l952, A Presiding Officer, upon selection, be posted at National Industrial Tribunals situatedat Mumbai..

2.

3 Oualificati,on:- ,The post can be treld $f a person who is, or lras been ,aJudgeofaHCourt. The pay attached to the post of Officer of National lndustrial 'f lsM,ooor- (fixed) per nronth. Other terms tions of the appointment of a canrJidate will as
prescribed from time to time by Government. \o person shall be appointed to, or continue in the
of(jce of Presiding Officer of Nat ional Tribunal, if he has attained the age of 65 years

4' Procedure for selection: - The Search-cum-section Commifiee constituted under the Tribunal
Reforms Act 2021 for recomntending names for,appointment to the post of presiding officer, shall
scrutinise the applications with respect to suitability of applicants for the said posts by giving due
weightage to qualification and experience of candidates and shortlist candidates for con6uctilg
personal interaction. The final selection will be done on the basis oIoverall evaluation of candidates
done by the Comrttittee based on the qualificatiolr, experiencc and personal inrcraotion.

5. Application Procedure:- Apptications of eligibte and willing olllcers are requesf.e6 through
Registrar, High Court/ Ministry of Law and Justice and should be accompanied with (i) bio-data in the
prescribed profbrma at Annexure-l (ii) Certificate to be furnished by the emplover/ head of office/
forwarding authoriry as in Annexure-ll (iii) clear,photocopies of the up-to-riate CjR/ApAR dossicr of
the officer conlaining CRsiAPARs of at least lasi flve years duly auested by a Group A officer (iv)
sadre clearance (v) integrity certificate/clearance from vigilancc and clisciplirrary angle as in

one State likely to be interested in, or affected by. such
Provident Fund and Miscellaneous provisions

Presiding

and'condi

(

Annexure-Ill (vi) statement giving details of major
during the last ten years, to the following addreds,

03.04.2025 :-

or minor penalties, if any, irnposed on the officer
so as to reach this o{fice latest by 5.30 P.M. on

s.N. Post

05.12.2021

Date of
I Presidin Officcr

Sh. S. R. Datta, Deputy Secretary, Room No. 3l8,lMinistry of Labour ancl Ernployment, Shrarn Shakti
Bhawan, New Delhi.

vacancy:- Applications are being invited {ior the following vacancies in various Nl.l.s:
I

Place
MumUai-l



6. \o IA/DA rvill he adnrissible to the candidates to be callecl for interviev/interaction. Tlre

canclictates are reqttirecl to trtakc olvn arralrgemcnl\'

T.AdvertisementandPrescriberJapplicationt.ormcanbe<l<rr*nloacJetll"r,:nrMirristry'swebsite
(rvwrv.labour..gov.in). Tlrt atlvcrtisement is also forrt'artletl t. the Registrrii General of all 1ligh

courts and Depnrtlncnt of .tustir:e. Ministr-.v- of ['aw and 'Iuslice' fqr onv''ard transmission and

pu blir:it1'

8'Arrl.applicatitlnreccir.ctlat.tcr<lucr.latctrrirtcontpleteapplicati0llr.lillnoth;.ctttertaittr:cl"

wide pu[rlicity n1a) [.re gi"'elr in all tlrganiz-ations and their llcltl tirrnrati0ns to facilrtat'e earl'v and

oplitttunt ttrrmbcr ol' appiicatiotr'

t.!ndcr Sccrt tary lo the (lovt' ol lndia

'l'o

(i) Itegisrrar oeucral ,rl'all l-{igh clourts. $'ith a fcqLrest to notit.Y alt the r€tired.iudicial

officcrs ol .vor"rr collcerne(l High (l0Lrrl about the vacancy' and to ellsure that the

lpplications (sen,ing as rvcll as retircd) are routed through thc Registrar General of

respcctive tligh (lourts onl.v $s per the tlircttitrns of the chairperson 0f the search-cum-

Selcction Clomln ittcc'

(ii) Dcpartrrlcnl ol'.tusricu. I,linrstry'ol'l.aw ancl .luslice. Jaisalnrer Il',Lric. ivlarr Singh Road.

Ner.r'I)ellri

(iii) ll'C.ell. Mr:rl.t: tirr Lrploaclirrg thc vacancl'circularonthc rvcbsitc :ri'the Ministrl'.

RAIASTHAN HIGH COURT. IOt)HPUR

No. Estt. BI(i)/ 04/ t996/ I 136 Dat_.: 2YO2|2O25

Copy forwarded to following for information and
necessary action:-

1. Hon'ble sitting Judges of RHC, Jodhpur thi-ough their P.S.
2. Registrar (Admn.), RHCB, Jaipur with the request to

circulate it amongst all the Hon'b'fe Judge s sitting at RHCB,
Jaipur through their P.S. i ''

3. Hon'ble Judges who have retirbd in Felruary, 2023 and
thereafter.

4. Computer Cell, RHC, lodhpur to upload it on website of
Rajasthan High Court and E-mail to retirel Hon'ble Judges.

-\\ \ ,.

?€:5
Relyistrar (

ortf-_y/
-r5.u

Adfrn. )

tr-""
I)h an uiria!'.S lt anrt a )(
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Annexure-I

PROFORMA

1. Name:

2.DateofBirth:

3. Category(SC/ST/OBCruR)

4. Designation/profession 
:

5. Contact Details:

6. Service to which belong

7. Educational qualification (in reverse chronological order):

8. Work Experignce:

8A. For the experience as employee, Employment record in chronological order starting with present
Employment, list in reverse:

9. Date from which drawing the pay scale :

in the grade of High Court Judge/ District Judge/Additional District Judge.

10. Write up on adjudicating experience

of the applicant (200 words)

i.

Space for
photograph

duly signed
by candidate

Present Permanent
Official

Address:
Mobile/Phone No.
Email:

sl.
No,

Name - of
Un iversity/Equ ivalent
lnstitution

Degree Year of
Passing

Divisior/%
of marks
obtained

Academic
Distinction

S ubj ect/Special ization

Sl. No. Name & address of
High Court

Designation, Pay
or Scale of (pay
in Pay Matrix)

Period of Service Nature of
work/experienceFrom To

I



ll.Experiencealongwithbriefwriteupinhandling:DetailsofS*chcases
bor", before relevant to labour disputes 

- (Reforted c rses/tlnreported cases)

12. Annual Income along with copy of :

latest ITR por Candidut""' oth"' it'an Gow' or Judicial Officersl

13. Write up on 05, major achievement :

(200 words each)

1 4. Awards/honourslPublications' if any :

15. Affiliation with the professional bodies/ :

Institutions/societies/or any other body

Including Political PartY'

16. Additional information, if any, which

You would like to mention in support

of the aPPlication for the Post'



DECLARATION

t 
. 

I. certifl that the forcgoirtg informationis correct and comprbte ro rhe best of knowredge and beriefafid nothing has been concealed/distorted. lf at any time i found to have concealed/distorted anymaterial information; my appointment shallbe liable to summary termination without notice.

2' I shall not withdraw rny candidature after the meeting of the Selection committee.

3. I shall not decline the appointment, if selected for appointment by the ACC.

4. I shall join within 30 days from the date of issue of order of appointment.

5. I am aware that in case I violate any of the conditions mentioned at SI.No.2 to 4, the Govemment
of India is likely to debar me for a period of three years for consideration for appointment outside the
cadre and in any Autonomous Body/Statutory Body/Regulatory B9dy.

Place:

Date: 
Signature of the candidate

/

I

I



Annexure-II

1. Certified that the panicular fumished by Shri/Smt/Kum-------

are correct and he/she possesses educational qualifications and experienc'e mentioned in AnnexureJ

2. It is also certified that there is no vigilance/ disciptinary case either pending or being contemplated

against him/her and vigilance clearance issued by CVO in the enclosed '\nnexure 
(III)'

3. His/her integritY is certified.

4. No major or minor penalty was imposed on

during the last 10 Years Period.

5. The up-to-date attested Photostat copies of ACR/APAR of last l ears (each Photostat copy of

ACR/APAR should be attested) in respect of Shd/Smt/Kum-------------'-----

in enclosed herewith.

Seal & Signature of ihe cadre controlling Authority

CERTIFICATE TO BE FURNISIIED BY FORWARDEING AUTI]OTITY



Annexure-ffl

(To be furnished rr.ffi,
l. Name of the Officer (in full) :

2. Fathers name :

the CVO orHOD)

3. Date of Birth :

4. Date of Retirement

5. Date of entry into service :

6. Service to which the officer belongs
including batch lye.arlcadre etc. ,
wherever applicabie

7. Positions held (During ten preceding years)

8. Whether the officer has been placed on :

the agreed list or list of Officer of
Doubtful Integrity (if yes, details to be given)

9. Whether any allegation of misconduct

Involving vigilance angle was examined

against the offrcer during the last l0
Years and if so with what result (*)

10. Whether any punishment was awards to :

the officer during the last l0 years and if
so, the date of imposition and details of
penalty (*)

11. Is any disciplinary/ criminal proceedings :

or charge sheet pending against the officer as on date (if so, details to be

furnished, including reference number,

if any of the Commission)

12. Is any action contemplated against the :

Officer as on date (if so, details to be

furnished (*)

(*) If vigilance clearance had been obtained from the Commission in the past, the information may be

provided for the period thereafter,

S.No. Organisation
(name in tull)

Designation
& Place of
Posting

Name of the
Court

From To

Date
CIAME AND SIGNATURE)


